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Q8 No. 31/2007 
Date of order: 06.02.2007 

t1lr. Tri!ok Joshi, proxy counsel for 
Mr. S. Saruparia, counsel for applicant. 

Learned pro:~y counsel for ?4r. S. Saruparia, cotmsel 
for the applicant submits that the counsel has no 
instructions from the applicant to plead this case and it 
appears that he does not want to pursue this case. 

In view of the stand taken by proxy counsel, the OA 
stands dismissed. 

f R R BHANDARI ] 
P.dministrative Member 

few_ 
[ KULDIP SINGH) 

Vice Chairman 
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